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CONSTITUTION (AMENDMENT)
BILL*

(Mnsert of new article 17T4A)
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MR. SPEAKER: The question is:

“That leave be granted to intro-
a Bill further to amend the
Constitution of Indfa.”

The rnotion was adopted.
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FILM INDUSTRY WORKERS BILL*
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MR. SPEAKER: The question is:

“That leave be granted to in-
troduce a Bill to provide machi-
nery for fixation of Wages and for
improvement of working condi-
tions of workers in the Film In-
dustry.”

The motion was adopted.
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